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3TCA/ORDER

Per, Dr. A. L. Saini, AM:

Captioned appeal filed by the Assessee for A.Y. 2021-22, is directed
against the order passed by the Learned Commissioner of Income Tax
(Appeals)/Addl/JICIT (A)-2 Delhi, (in short ‘the Ld. CIT(A)’), dated
25.03.2025 under section 250 of the Income Tax Act, 1961 (in short, ‘the
Act’).

2. Before us, the learned Counsel, Shri Sagar Shah, on behalf of the

assessee, during the course of hearing, submitted that assessee did not wish
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to press this appeal, to which, the learned Departmental Representative did

not raise any objection. Consequently, we treat this appeal as withdrawn.

3. In the result, assessee’s appeal is treated as dismissed.

Order pronounced in the open court on  29-08-2025
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